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Date of order 14,9, 2001

Present : Hon'ble Mr.0.Purkayastha, Judicial Member

Hon'ble Mr.3.Bisyas, Administrative Member

SURENDRA NATH SINGH & ORS,
Vs
UNION OF IND IA & ORS.

For the applicants $ Mr,.B.Mukherjes, c ounsel

For the respondents

fir.P.K, Arora, counsel
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| o Heard both the 1d, counsel, By this application, 16 applicants
i‘:
j' have sought for a direction upon the respondents stating injter alis
;i .

that as casual labour they are entitled to be screened by t

ing Com ittee and they are also entitled to be placed in. th

he Screene

8 list for

- absorption as casual labour in the Catering Department alike those cand

candidates uho have been screened and have been called fnrf@bsorptlon

being 31m11ar1y c1rcumstanced with the applicants,

H 2, . Ld, counsel Far the applicants fairly contended énd(submitted

_ ‘before us that interest of justice will meet if g directbgb'is given
upon the respondents to congider the representations of thé applicants

%insdcoordance with the rules. Ld, counssl for the‘respondents suhmits

that there should not be ény decision on the merits by the Tribunal

s

L since all tha applicants cannot be claimed to be genuine appil icants.

3 We find that this case is relating to the disengagement during

‘ the period of 1986, Their grievances were ‘that they were not|screened

1 for the purpose of regularisation as casual labour. Since it

\ is an old

art to Aol

pplication

[

case, thereFore we think that it will be appropriaste on oL ur

"l

8 ¢

g
,{ﬁcon51der the representation of the appllcaﬂts treating thi

as a part of the representatlon and dispose of the same with |a reasoned

. and speszking order by the appropriaté authorities after consi

dering the
case uith reference to the documsrts available yith the deparftment
|
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will be no order as to costs.

MEMBER(A)

in

within 3 months from the date of communication of this o:é

¢

The application therefore stands disposed of,
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